CENTRAL ATMINISTRATIVE TRIBUNAL PRINCIPAL 3V oH
NEW DELHI,

R.A.Nngm/gs
IN

0.8.N0,2138/95

and
M.R.No,2407/96
' . New Delhisrthis the 14th day of January,1557.
HON'SLE MR, S R,ADIGE MTMBER(A) .
HON *BLE DR.A.VEDAVALLI, MEMBER(D) .

| Union of Indisa,
| mmissionar of Polics,

Delhi pPolice, M3 Building, S
New Delhi o
And o

ano ther’ . coesseo REVIOY Appli_m'rﬁfj.._,
(By Adwecate: Shri Surat singh). |

Varsus

Hari singh
through Superintendent, District Jail,
fohtak, Haryana soes, REcpondentsy

0 ROER(D RAL )

BY HON'BLE MR, S, R ADIGE MEMBER(A),

: - Heard.
2. The direction in the judgment dated 107,56 inm
U.A.Noo2138/95 Hari Singh vs, mmhiSSionar of Polien, )
given to the respondents to dispose of the applicanfrﬁa,é?_‘ "
8ppaeal by a detailed and speaking ordsr. sh.ri' Surat |
S ingh states that no such appeal datad 28,12.96 as
claimed by the revisu respondent was recolvad, znd
the appeal dated 20,12,94 was not en tertained aos

it was unsignad,

3. As the direction was to dispose of the rovisou
respendents' appeal by 3 speaking order, the revigu
spplicants should do so. It will be opan to thew to
point out in that speaking order that the appesl {2
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o 2 -’
unsigned, and bring to . notice any othop

infimities ig found. .in tho sam Qo

4, The RA is rejectad.
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